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IN THE central AOniNISTRATIVE TRIBUNAL

prinsjiral bench

f\)EU DELHI ,

0. A® 294/1390 ' V

New Qeihi this tho 16th day of Ssptatnbsr, 1997,

Hon'bls 3mt, Lakshmi Suaminathan, nstndar (3)

Hon'bla Shri R,K»AhQoja, T'lember (a)

Shri R.Ha Singh
s/o Shri 'U,'d. Singh
uorking as Chargeman Grade I in the
office of Or dance Factory, Dahradun,
and rssident (-67/1, Ordnansse F^tory
Estata, Dahradun (UP)

(By Aduocats Shri 0,5, Garg )

Us,

1 • Union of Indi a, through ths Secratary
Ministry of Defence, South Block,
Elau Qelhi«11e

2» The Chairman^

Ordnancs Factory Board(A) (wG)
lO-Aj Auckland Road, Calcutta-I

3. The General flanager.
Ordnance Factory, Dahradun (UP)

(By Advocate Shri W.S.R, Krishna )

0 R 0 E R (ORAL)

(Hon'bls shri R.K, Ahooja, ember (a)

The applicant, Shri R.H,Singh, uho uas uorking

as Chargeman Grade-I uhsn he filed the application-j is

ag-irieyed by the fact that his juniors uere proraotsd as

Assistant Foreman u.e.f. 2,4»1982 uhile he has been left

out. In this contextp he has pointed out the cases of S/Shri

S.P.Bisuas N.K.Katuar'f who according to him, had been

juniors to him and had b'sen promoted as Assistant Foreman

U.S.fa 2,4,1982# in pursuance of-the orders of ths Bomb.ay

Bench of this Tribunal and hawe also been gi^ntsd. arrears

of pay and alleuances,

2, The respondents in their reply have contended

that the promotion of S/Shri Bisuas and Katuar ware made
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on the basis of the dirsctions given by tW^c^rabay Bench,
in uhich the applicant uas not a party and therefore, he
•ts,- not entitled to get the said benefit. Hogeuerj, they

haue further stated that the matter uas under consideration
and refixation of seniority would be dona without any

futthar dalaye

heard the counsal on both sides. Learned
Counsel for the applicant submits that tha applicant

through out has been senior tc S/Shri 3. P.Biswas and iM.K.

Katuar and the respondents should have been considersd

for promotion whereas they had alloued promotion to tha

formsrjfc. Learned counsel for the respondents on the other

hand points out that various matters pertaining to the

in'isr—ss-sBniority of 'the chargeruan, feeder cadrs for

Assistant Foreman^ were, subject matter of litigation
in Various applications before this Tribunal and ultimately

thBsB mattersuiere placsd before tha Full Bench, Tha Full

Bench has givsn its da^ision on 22.12»1996, In -this ordsr

the method of fixetion'®intar-se-seniority of various
I

Categories of Chargeman was laid doun in para 18® Learned

Counsel for the rasporidants submits that in pursuance of

the directions of Full Bsnch, the rsspondents have now

preparaci final seniority list of Chargsmen after Calling

for obisctions, if any. Admittedly tha applicant's

name in neu seniority list is at SI, No,1296 and thus

senior to s/Shri Biswas and Katuar uho are at SI,No,1316

and 1330 respectively. Learned counsel for the PBspondsnts

further stated that the rsspondents uould now convene a

revisu DPC to irnplement the orders of the Full Bench and

decide the date of promotion of the applicant as well as

3/Shri Bis'jas and Katuar.

4, ule have Gonsidared the arguments of both the

learned counsel and have gone through the record^. The

main relief sought for oy the applicant is that he should
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be giuen promotion as Assistant For am an u. 3, f, the data

when his juniors usra proinoted. It is nou claar that

ths claim of tha applicant in regard to ssniority

yia-a-wis S/Shri Bisuas and Katuar is astabli shad, susn

in thsji-'inal saniority list ncju prsparad by tha respon ;isnts,

Tha claim of ths applicant for pra.nation uith effect from

the data of his juniors uera promotsd is justified and

is alloued, Ths application is dispos-sd of uith a direction

to thQ respond ants to considsr tha applicant and promote

him to tho post of Assistant For am an u.a.f. the d at 9

when his juniors 3/3hri Bisuas and Katuar uers promoted.

5, Learnad counssl for the apolicant has stressed

that diraction should also bs giusn to ths respondents to

giv/9 all consequential bensfita including arrears of pay

and allouance, 'de note that this application has bsen

filed in 1990. The ordars in rsspact of S/Shri tiisuas

and Katuar uara issued in 1939, In uiau of this»tha

applicant would ba entitlsd to ths similar benefit3.

6^ The aboua directions should be cofnplied ujitt,--—

by tha respondants uithin a psrioci oi" four months from

the date of receipt of a copy of this order. No oruer

as tp costs, _ ^
;»

(R,K9 Ah^s-3-^ (3ait.Laksh ni Suafninathan )
(a) Hember (3)
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